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'3\; Hqﬂ'ble ‘?"II‘. SD Das Gupta’ ao[vlo

The saplicant has filed this 048 under Sectlion 19
of the agministrative Tribunals Act, seesking the relief

of ouzshing of the order dated 18-5-1391 by which thae

respondedt no.1 hed imposed on the applicaent penalty
of stogp.ing increment for three yesrs with cumulative
effect. |The spslicent has also saught expunction of

zertain adverse temarks stated ta have heen made by the

respondept no.2m ;i the ACHs of tna applicant.

2 Thle facts of the cese may be briefly stzteds The
applicank wes uworking as Jynior Telecomnunication Officer
¢t Aligarh. The respgondent no. 1 had issyed 8 charge sheet
under Rulle 16 of the C25 (ZCA) Ryles. Twe applizant had
submittdd his reply tg the charne sheet and thereafter
the impdaned order of penalty stopying the apslicant's

increment for three yesrs with immediate 2ffect was
sassed. | The aualicant filed an appeal but the same
was not lacted upen and this led the applicant tg file this
04 unded Section 19 of the Administrative Tribunals,

Act, 1985, seeking the relisf aforementioned. Thye
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apalicant| also states that in his confidential repnrt

i .
e entry was given oy the ressondent nn.2,

The agpolitant had represent ed agasinst the same but his

resresent

Sp far.

3. Jn

tnat the

gtion, 1t 1is stated, has not heen acted upon

en the case Came uy for hearing, we noticed

o lication suffers from multiplicity of relief

as the Sepond relief is not Conseouential to his first

relief.

The learned counsel faor the applicant submitted

that he uould only press for the first relief i.e. far

guashing

of the order of penalty., e, tnerefcre,

conSidergd thie arayer only of the applicant.

4, Theg facts ars not disputed. Twe apylicant was .

issued =

far the m

af tnrce

imposed b

in dic at es

Eharge m=mp under Rule 16 2f the ZCS (CCRA)Rules

inor penalty and thereafter psenaity for stassirn

years increment with cumulative effect was

:.\l)'\‘ch
y Lhe imgugned order. Rule 16(1)A) clearly
A

that wnen the penalty of sStopoages of increment

with cumdlative effect is impas ed, it would ne mandataory

to hold gn encuiry in the manner laid doun under Sub-Rule

3 to 23 4f Ryle 14 ibid hHefore making any order impoting

Such peng

1t ys Ye have seen the counter affidavit filed

hy the rgspondents. Admittedly, no etruiry was held in

the manndg

r laid dnun a8 per Sub=Rule 3 f£a 23 Af +he yle

14 of the IC5 (CCah) Rules,
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e apulicstion, tnerefore, Can be zllnwed gn this
int only. Ue accordingly cuash the impugned order
~5-1991 passed by the respondent no. 1 imposing

Lty of stoppane of increment with cumulative

Thne apslicant shall be entitled to all the

htial henefits of tne cuashing of the impugned

penalty, including arrears nf salary based on

ementd withheld to be paid within a jerind of

hths from the date of communicastion of thif arder.
ver, previde that the respondents shall be at
to proceed against the apylizunt afresh in

b e with lauw.

ie asplicstion is dispoesed of with the above

s, There snall, nowever, be no order as %o
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